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against the two highest asset groups who 
fonned only 13.3 % of all the rural house-
holders. A survey conducted by the Pro-
gramme Evaluation Organisation had also 
revealed that only 15 % of the cooperative 
credit has gone to those having 5 acres or 
less, 39% to tho,e with 5-10 acres and 
46% to still larger land holders. The over-
dues at the Central Bank level on 30.6.1969 
were 26~-;; of the total loan omstanding. 
The question of overdues discussed in the 
Conference of the State1Ministers f or Coo-
peration on 24.10.70 and the following 
decisions Inter (Ilia were taken:-

(j) All out-efforts should be made to 
reduce overdues. 

(ii) Defaulters should be disqualified 
from standing for election eitherin coo .. 
perative institutions or other similar bodies 
while nominees of defaulting societies 
should be debarred from holding position 
on the Board of Managment of higher level 
organisations. 

(iii) In the context of new develop-
ments like multiple cropping, norms now 
adopted for fixing periods of loaning and 
repayments may be reviewed so that a 
proper criteria for arriving at the correct 
level of overdues may be adopted. 

The State Governments have been ad-
vised to ensure that Cooperatives revised 
their loaning policies and procedures and 
reorganise them to en"Ire larger flow of 
funds to the small farmer~ and in particular 
to ensure that:-

(i) if the resources available to a 
particular society are inadequate to meet 
the requirements of all its members, it will 
seek to ensure that the needs of the small 
cultivators are adequately met on a 
priority basis. 

(ii) Bigger cultivators who can repay 
loans in shorter periods will be encourag-
ed to avail of medium term credit for 
investment, so that larger volume of long-
term credit can be made available for small 
farmers from land development banks. 

(iii) Adequate funds are provided in 
the State Plan schemes ill the Fourth Plan 

under the scheme of special grants to coo-
perative banks and societies as an induce-
ment to them to give larger loans to small 
cultivators for production purposes. 

E.tablishment of an Agricultural Uni.eroity 
in Gujarat 

3159. SHRI DEORAO PATIL : Will 
the Minister of FOOD AND AGRICUL-
TURE be pleased to state : 

(a) whether final dicision about the 
location of an Agriculture University in 
the state of Gujarat has been taken; and 

(b) if not, the reasons therefor ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHTB 
SHINDE) : (a) and (h). No. Sir. The 
matter is under the consideration of the 
Government of Gujar~t. 

Demands of Doctors working in 
Employees State Insurance 

Scheme Dispensaries 

3160. SHRI R. BARUA: Will the 
Minister of LABOUR AND REHABI-
LITATION be pleased to state: 

(a) whether the Doctors working in 
the dispensaries of the Employees State 
Insurance Scheme are not satisfied with 
their present Working conditions and are 
agitating for more benefits; 

(bl if so, what are their demands; and 

(C) whether Government have consi-
dered their demands and taken any decision 
in the malter ? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI-
VAYYA) : The administration of the 
medical care under the Employees' State 
Insurance Scheme is the statutory responsi-
bility of the State Governments except in 
the Uni"n Territory Delhi where such care 
is being directly administered by the 
Employees State Insurance Corporation 
set up under the Employee State Insurance 
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Act, 1948. The Corporation has furnished 
the following information ;-

(a) The Employees' State Insurance 
Corporation has not received any complaint 
with regard to the dis-satisfaction amongst 
the Doctors working in the Di&pensaries 
from any State except tho Union Territory 
of Delhi. So far as Delhi is concerned, 
the Employees' State Insurance Corporation 
Medical Officers' Association served a 
strike notice dated the 15th September, 
1970 proposing to go 0,1 strike on 
27.9.1970. 

(b) In the notice, the Medical Officers' 
Association gave the following reasons for 
the strike ;-

(i) Introduction of broken shift system 
in all the Employees' State Insu-
rance Dispensaries in Delhi. 

(ii) Refu.al to di.cuss the various 
demands by the EST Corporation 
with the un-recognised Esrc 
Medical Officers' Association. 

(iii) Victimisation of the Pre,ident of 
t;le Association to whom a show 
cause notice had been issued. 

(iv) Victimisation of the office-bealers 
of the Association who had been 
transferred to the broken shift 
dispensaries. 

(v) Asking the President of the A"o-
ciation to vacate the quarter. 

(c) The above points were discussed 
with the representatives of the Medical 
Officers on the 18th and 19th September, 
1970. A" a result of the discussion, a 
settlement was reached with the Association 
and the strike notice was withdrawn. 
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